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UPON hearing counsel the Court made the following
ORDER

Mr. Jaspal Singh, learned senior counsel
commenced his arguments at 10.40 A.M. and concluded at
12.15 P.M.  Thereafter Mr. Salman Khurshid, learned
senior counsel started his arguments at 12.15 P.M. and

concluded at 12. 55 P.M. After that Mr. Ratnakar Dash,



learned senior counsel commenced his arguments at 12.55
P.M. and concluded at 2.20 P.M. After that Mr.
Siddharth Dave, learned counsel made his submissions
for ten minutes.

Hearing concluded.

Judgment reserved.

(Shashi Sareen) (Vijay Aggarwal)
Court Master Court Master
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